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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL SOUTHERN ZONE
BENCH AT CHENNAI

ORGINAL APPLICATION NO. 09 OF 2022
IN THE MATTER OF;

1. Pisati Indira Reddy

W/o Late P.Ram Reddy

Aged About 64 years occ: Organic farmer

R/o H.No. 183, Sadashiva Heavens
PeddaAmberpet village, Abdullapurmet Mandal
Ranga Reddy district, Telangana -501505
Mobile No:9391013054

Mail: indiraramavogi@gmail.com and others ...Applicants

VERSUS

1. Union of India

Rep. by its Secretary Union Ministry of Environment, Forest & CC
IndiraParyavaran Bhavan New Delhi-110003

Phone: 011 24695262,24695265

Mail: secy-moef@nic.in and 32 others ... Respondents
INDEX
Sl.No. Date Description of the Document Page No.
1. 09-07-2022 | 14t Respondent Counter 113
2. 7-06-2022 | Annexure 1. Telangana State level
Environment Impact Assessment Authority
(SEIAA) Telangana accept the TOR 14-23

PROPOSAL vide order No .SEIAA /TS/-
OL/RRD-954/2021, dated 7-06-2022

3. 08-05-2008 | Annexure 2 asst director of mines &

geology Hyderabad give license to this 2529
respondent vide Proceedings No.7486/s
Dated; 08-05-2008

4. 07-05-2022 | Annexure 3 Deputy Director of Mines & 24

Geology, Telangana vide Notice No.
LOL/R/RGR/0017 Dated; 07-05-2022

It is certified that all the documents contained in the above annexure are

true copies.

Date: 13.05.2022
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL SOUTHERN ZONE

BENCH AT CHENNAI
ORGINAL APPLICATION NO. 09 OF 2022

IN THE MATTER OF:
1.Pisati Indira Reddy

W/o Late P.Ram Reddy

Aged About 64 years occ: Organic farmer

R/o H.No. 183, Sadashiva Heavens
PeddaAmberpet village, Abdullapurmet Mandal
Ranga Reddy district, Telangana -501505
Mobile N0:9391013054

Mail: indiraramayogi@gmail.com

2. Akiti Nikhil Kumar Reddy

S/o Akiti Rama Krishna Reddy

Age About 26 years, H.No.2-6

ChinnaRavirala, Abdullapurmet Mandal

RangareddyDist, Telangana-501505

Mobile No. 9666905777

Mail: advsravan@gmail.com ...Applicants

VERSUS

1.Union of India

Rep. by its Secretary Union Ministry of Environment, Forest &CC
IndiraParyavaran Bhavan New Delhi-110003

Phone: 011 24695262,24695265

Mail: secy-moef@nic.in

2.State Environment Impact Assessment Authority
Rep. by its Member Secretary

A-3, Paryavaran Bhavan

Sanath Nagar Industrial Estate

Sanat Nagar, Hyderabad-500018

Mail: ms-tspcbitelangana.gov.in

Mobile: 04023887600

3. State of Telangana

Rep. by its Director of Mines Department
Secretariat, Hyderabad-500022

Mail: dir-mines@ telangana.gov.in,
secy-mines@telangana.gov.in,

Mobile No: 04023221766.

4, Telangana State Pollution Control Board
Rep. By its Member Secretary,

A-3, Paryavaran Bhavan

Sanath Nagar Industrial Estate Sanat Nagar,
Hyderabad-500018.

Mail: ms-tspcbiitelangana.gov.in

Mobile: 04023887600 Eor Sali Baba Metal Industry

o
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5. District Collector

District Collector Office, Rangareddy District
Lakadikapool, Hyderabad, Telangana-500004
Mail: collector_rr@telangana.gov.in

Ph: 040-23235642, 23234774

6. District Collector

District Collector Office,
YadadriBhuvanagiri District
Bhuvanagiri, Telangana

Mail: collector-ydr@telangana.gov.in
Ph: 040-23235642, 23234774

7. Yadadri Stone Crusher

Sy.No. 260, Bandaraviryal

Rep. by its Owner: Buddidha Manish Reddy
Saheb Nagar Kalan, Hayathnagar

Plot No-464,465, Vanasthalipuram

Mobile :9848573399

Telangana- 500070,

8. B.N.R Sand Manufacturing Unit

Sy No. 248, 268, Banda Raviryal

Rep. by its Owner: BudidhaNandhareddy
Saheb Nagar Kalan, Hayathnagar

Plot No-464,465, Vanasthalipuram
Telangana-500070.

Mobile :9848573399

9. Sri Renuka Rock sand Metal Industry
Sy No. 253, Banda Raviryal

Rep. by its Owner: P.Naveen Kumar
H,No-3-5-574, Flat No -402

Himayat Nagar, Hyderabad
Telangana-500029

Mobile :9391190763.

10. Sai Rohit Metal Indsutries

Sy No. 253, Bandaraviryal

Rep. by its Owner: Malakondaiah

Plot No-267/A, Road No-78Jubilee Hills,
Hyderabad-33. Mobile:9866416632 .

11. Tirumala Rock Sand Manufacturing Unit & Mine,

Rep. by its Owner: BudidhiNandha Reddy
Sy.No. 268, Saheb Nagar Kalan, Hayathnagar
Plot No-464,465, Vanasthalipuram
Telangana-5S00070.

Mobile :9848573399,

For Sai Baba Metal Industry
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12. KRC Infra Projects Mine & Stone Crusher

Sy No 268, Bandaraviryal '

Rep. by its Owner Smt. K. Swathi,

H. No. 2-3-534/1A/1, Plot No. 27, Sai Nagar Colony
ESI, Hyderabad-500038,

13. Padmavathi Metal Industry

Sy.No. 268, Bandaraviryal

Rep. by its Owner: P.Naveen Kumar
H,No-3-5-574, Flat No -402 Himayat Nagar,
Hyderabad-500029 Mobile :9391190763

14, Sai baba Metal Industry

Sy No. 268, Bandaraviryal

Rep. by its Owner: PyarasaniBalraju

H.No 13-11-316, Tarnaka, Hyderabad-500007
Mobile: 9866099293

15. Sai Vikas Stone crushing Industries
Sy No. 56,57,58,64, Deshmukhi

Rep. by its Owner: Ch. Surya Narayana
Survey Number 56,57,64

Desmukhi, B.Pochampalle Mandal
Yadadri-Bhuvanagiri District
Telangana,508284

16. Sri Venkata shiva Metal Industry

Sy No. 77, 56.64, Deshmukhi

Rep. by its Owner: Guduru Narender Reddy
H.No 1-5-577, Road No-3

New Maruthi Nagar Kothapet, Hyderabad
Telangana, 500060 Mobile:9396751166

17. Super Fine Sand Hyderabad Pvt Ltd (Mines)

Sy No. 80,81,82,84, Desmukhi Village

Rep. by its Owner: G.Malakondaiah 16-88/1, Flat No-201
Sri Lakshmi Nilayam, Road No-3Sri Krishna Nagar Colony,
Dilsukhnagar, Hyderabad Telangana, 500060

Mobile: 9100145605,

18. Veltech Constructions (Hot Mix Plant)

Rep. by its Owner: Jayasimha Reddy,

Sy No. 203P, Saddupally Village

Abdullapurmet Mandal

Ranga Reddy District, 501505. Mobile:9959899988,

19. S.V Constructions (B.Raghuma Reddy Constructions)

Rep. by its Owner: G.Shekar Reddy

Sy No. 202,203,Saddupally Village,
Abdullapurmet Mandal Ranga reddy District
Telangana ,501505.Mobile:9949266499.

For Sai Baba Metal Industry

v

Proprietor

Scanned with CamScanner

AT YT



20. Ambica Infra Company

Rep. by its Owner, Sy No. 206, Saddupally village
Abdullapurmetmandal Ranga Reddy District
Telangana ,501505

21. Mayank Infra Company

Rep. by its Owner Mail: Not available
Saddupally Village, Sy No, 207
Abdullapurmet Mandal

Ranga Reddy District-501505

22. P. N. Constructions (Ganesh Constructions)
Rep. by its Owner Sy No. 207, Saddupally village
Abdullapurmetmandal Ranga Reddy District
Telangana,501505 .

23. S.P.R. Constructions ,Rep. by its Owner
Sy No. 208, Saddupally village Mail: Not available
Abdullapurmetmandal,Ranga Reddy District
Telangana ,501505 .

24. K.Chandrashekar Hot Mix plant

Rep. by its Owner Sy No. 207, Saddupally village
Abdullapurmetmandal Ranga Reddy District
Telangana,501505.

25. Venkatesh Hot Mix Plant ,Rep. by its Owner,
Sy No. 207, Saddupally village
Abdullapurmetmandal. Ranga Reddy District
Telangana ,501505

26. Sri Guduru Narender reddy

Sy No. 73 Deshmukhi

Rep. by its Owner: Guduru Narender Reddy,
H.No 1-5-577, Road No-3

New MaruthiNagar,Kothapet,

Hyderabad ,Telangana-500060.
Mobile:9396751166

27. Alluri estates Pvt Ltd

Rep. by its Owner

Deshmukhi village

BhudanPochampalli Mandal YadadriBhuvanagiriDist
Telangana-501512 .

28. PSK Infrastructures and Projects Private Limited
Hot Mix Plant in Sy.No.79 Desmukhi village

Rep. by its Owner/ Incharge :P.Prasad

H.No 8-2-248/1/7/51, Panjagutta Telangana,
Hyderabad 500082 Mobile :7799443232.

For Sai Baba Metal Industry
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29. Nagarjuna Hytech Constructions

Hot Mix Plant In Survey Number 78, Desmukhi Village
Rep. by its Owner: K.Janga Reddy

H.No 17-1-391/5/577, Singareni Colony,

Saidabad, Hyderabad, Telangana-500059

Phone No. 040-24076639 .

30. M/s Rock Crushing India Pvt Ltd.
Rep.by its Owner
Sy No. 268, Chinnaraviryala

Abdullapurmet Mandal, Ranga Reddy District.
PIN:501505,

31. Shona Engineers (Mine)

Rep. by its Owner

Sy No. 268, Chinnaraviryala

Abdullapurmet Mandal, Ranga Reddy 501505.

32. B.N.R. Stone Crushers (Mine)
Rep.by. Budida Nanda Reddy
Sy.No. 268, ChinnaRavirala,
Sahab Nagar Kalan, Hayat Nagar
Plot No.464,465, Vanastalipuram
Hyderabad, Telangana-500070
Mobile No. 9848573399.

33. Uday Stone Crushing Pvt Ltd

Sy.No.293/1, Banda Ravirala village

Abdullapurmet Mandal, RangareddyDist

Telangana-501505 ... Respondents

COUNTER AFFIDAVIT FILED BY THE 14t RESPONDENT

I, PYARASANIBALRAJU Son of aged years Rep by its Proprietor M/s
SAI BABA METAL INDUSTRY Sy.No. 268, Bandaraviryal H.No 13-11-316,
Tarnaka, Hyderabad-500007 do hereby solemnly and sincerely affirms and
make oath and state as follows:

1. I am the 14th Respondent herein and as such I am well acquainted with
the facts of the case.

2. This respondent denies each and every averment made in the affidavit
filed in support of the application as false and incorrect except those that
are specifically admitted herein in this counter affidavit.

3. With regard to the averments made in paragraphs 1 & 2 of the affidavit

is not related to this respondent and hence there are no remarks.

For Sai Baba Metal Industry

@. Pk

Proprietor

Scanned with CamScanner



4. With regard averments made in paragraph 3 of the affidavit is denied as
false. It is ‘submitted that the Telangana State level Environment Impact
Assessment Authority (SEIAA) Telangana accept the TOR PROPOSAL
vide order No .SElAA /TS/-OL/RRD-954/2021, dated 7-06-2022
Annexure-1 to this respondent in Survey No. 268, Chinnaraviryala
Village, Abdullapurmet Mandal, Rangareddy District for stone & metal
quarry in Valid up to 3 years issued by the member secretary SEIAA

5. With regard to the averments made in paragraphs 4 & 5 of the affidavit
is not related to this respondent and hence there are no remarks. )

6. With regard averments made in paragraph 6(1) (i) of the affidavit is
denied as false. It is submitted that the Telangana State level
Environment Impact Assessment Authority (SEIAA) Telangana accept
the TOR PROPOSAL vide order No .SEIAA /TS/-OL/RRD-954/2021,
dated 7-06-2022 to this respondent in Survey No. 268, Chinnaraviryala
Village, Abdullapurmet Mandal, Rangareddy District for stone & metal
quarry in Valid up to 3 years issued by the member secretary SEIAA, It
is submitted that the asst‘director of mines & geology Hyderabad give
license to this respondent vide Proceedings No.7486/s Dated; 08-05-

2008 VALID from 7-05-20228 UPTO- 8-05-2023 Annexure-2

7. It is submitted that the Deputy Director of Mines & Geology, Telangana
vide Notice No. LOL/R/RGR/0017 Dated; 07-05-2022 VALID UPTO 20
Years Annexure-3 issued license renewal of quqrries to this
Respondent.

8. With regard to the averments made in paragraphs 7 to 11  of the
affidavit is not related to this respondent and hence therc are no
remarks.

9. 1tis subr;litted that the above application is came up before the Hon’ble
National Green Tribﬁnal (SZ) Chennai on 18-01-2022 on the day the

Hon’ble Tribunal constitute the joint committee Para 10 read as follows,

Eor Sai Baba Metal Industry
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“10. In order to ascertain the genuineness of the allegations
made in the application, we feel it appropriate to appoint a Joint
Committee comprising of (i) a Senior Officer from the Ministry of
Environment, Forests & Climate Change (MoEF&CC), Integrated
Regional Office, Hyderabad, (ii)a Senior Officer from the State Level
Impact Assessment Authority (SEIAA) - Telangana, (iii)Ja Senior
Officer from the Directorate of Mines and Geology, Telangana as
deputed by its Director, (ivJa Senior Officer from the Telangana
State Pollution Control Board as deputed by its Chairman/Member
Secretary and(v) District Collectors of Ranga Reddy District and
Yadadri — Bhuvanagiri District to inspect the area in question and
submit a factual as well as action taken report, if there is any
violation found. After inspection the joint committee have filed the
report before this Hon’ble tribunal on 22-04-2022 read as Para 6 as
follows;- ‘

6. Observations of the Joint Committee (As per TOR):

i. The Number of such units operating in those areas: -

It is humbly submitted that the total number of units in the mining zone are
as given below:

a. Number of Stone crushing Units: 14 (Rangareddydistrict) + 3 (Yadadri

Bhuvanagiri district)

b. Number of Hot mix plants: 9 (Ranga reddy district) +2
(YadadriBhuvanagiri district)

c. Number ofQuarries-24 (Rangareddydistrict)+7 (YadadriBhuvanagiri

district)

ii. Whether all the units are having necessary permissions and
clearances as per the environmental laws:
It is submitted that mining zone area is existed prior to the EIA

notification 2006. Total number of quarries existed are 31. All of them have

For Sai Baba Metal Industry
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obtained quarry leases from Mines and Geology Department. Telangana.
Out of 31 quarry leases, three (03) lease holders have obtained
environmental clearance (Annexure-A). Three (3) quarty lease holders have
not applied for EC and the remaining 25lease holders have applied for
environmental clearance under violation category as per the MoEF&CC
S.0. 804, dated 14.03.2017. However, 13 applications were returned to
the proponents due to short comings. 12 No. of Quarries submitted
additional information in the first week of April 2022 and it will be

reviewed by the SEAC & SEIAA.

All the operating 16 stone crushers in the area having valid consents from

TSPCB and one stone crusher was issued with closure orders (List

enclosed-Annexure B).

The total number of Hot Mix Plants existed in those area is I11. Out of

which one unit is not obtained CFO and remaining 10 units have obtained
CFO. However, TSPCB has issued closure orders to 9 units for not

complying with the CFO conditions (Annexure C).

If they are having such permissions, whether there is any violation

of the conditions imposed/ committed by the party respondents:

e Show cause notices issued by TSPCB to the 29 Quarries for not having

valid CFO (Annexure-D).

+« TSPCB has issued closure orders to one stone crushing unit (Annexure

B).

e« TSPCB has issued closure orders to 9 hot mix units for not complying

with the CFO conditions (Annexure C).

For Sai Baba Metal Industry
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10

iv. Whether the pollution control mechanisms provided by them are
sufficient to mitigate the situation of pollution being caused on

account of their operations:

The main allegations of applicant are dust deposition, loss of agricultural

income and hedalth issues due to crushing units and transportation. All the

stone crusher units have provided green belt, wind breaking walls, dust

bunkers, water sprinklers. However, the following may be provided to

mitigate the dust pollution.

« Three tier green belt around the units and along the approach road needs

to be improved.

+ The height of Wind breaking walls needs to be increased around stone

aggregates/ sand storage bunkers.

« Dust bunkers provided at the unloading points needs to be covered with

GI/MS sheets.

V. Whether any cumulative impact assessment has been done by

the authorities before permitting such large scale establishment of

units in those areas:

Environmental Impact assessments have not been carried out for the

Mining zone as it was declared vide G.0.Ms.No.89,dated 22.03.2006

i.e.prior to the EIA Notification, 2006.
The committee is of view that, Environmental Impact Assessment may be
carried out through CSIR-NEERI/any recognized institute to assess the

cumulative impact of the project for appropriate recommendations for

remedial measures.

For Sai Baba Metal |ndustry
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vi. . 5
i. Whether the ambient air quality in that area is in conformity

with the standard provided:

TSPCB has carried out Ambient Air quality monitoring in the area on
10.03.2022 to assess the Ambient Air quality. As per the report, the

monitored are parameters within prescribed limits (Annexure-E)

vii. If the pollution control mechanism provided by the unit is not

sufficient to meet the situation, what is the nature of the

mitigating measures to be taken by them to avoid air, water as

well as sound pollution:

a) Cement Concrete/Bitumen top road needs to be constructed from stone

crushing units to main road.

b) Three tier plantation along the transportation road needs to be provided

¢) Wind breaking walls/Green net needs to be provided either side of the

petitionerAshramam to reduce the dust emission due to transportation.

d) Engaging of separate vehicle for regular water sprinkling along the

transportation road.

¢) All the transportation vehicles needs to be provided Tarpaulin cover
during transportation.

f) The units shall have a Separate Environmental cell to monitor the
environmental protection measures and status of compliance. g) Adequate

funding shall be earmarked to implement the environmental protection

measures.

h) The units shall implement the required Pollution Control measures

stipulated in the consent orders/ Directions issued by the Board.

For Sai Baba Metal Industry
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viii. Whet
ether any damage has been caused to the nearby
agricul
g tural area on account of the operation of these units due to
oll g
pollution caused and if so, what is the assessed quantum of

compensation for damage caused to the environment:

The Joint Committee visited the agricultural fields of the applicant and
other agricultural fields in the surrounding area. Dust deposition is found
over the applicant's land and on the existing plantation. There is no
agricultural activity observed during site visit. It was informed that

Agriculture activity was abandoned about 02 years ago. Agricultural report
is enclosed (Annexure-F). There are other paddy fields around the mining

zone area which are found to be good. There is no impact observed on the

other fields.

Further, the Committee is view of that the petitioner may be directed to
cultivate other crops recommended in the agricultural report and in

consultation with agricultural officer of the area for better yield.

ix. Whether any excess mining has been done by the quarry

operators encroaching into the neighbouring areas and the areas

other than the permitted area as per the mining lease and

permissions (if any) granted and if so, what is the quantum of

compensation that has to be realized from such persons who are

violating the norms:

The Joint Committee has visited all the quarry leases represented
in O.A.No.9 by the applicant. The Surveyor of Mines Department was also
present and verified the boundaries of the quarry leases and found that

the lease holders are working within the granted area as per the executed

sketch and no illegal quarrying is noticed.

11
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X. The Joint committee is also directed to ascertain the

compensation payable for the violations committed by them, apart
Jrom assessing cost of restoration of damage caused to the
he nature

environment and if there is any violation found, what is t

of action taken by the regulators against such violators:
The quarry lease holders have submitted application  for
environmental clearance to SEIAA, Telangana. Credible action may be
initiated as per Ministry OM. 22-21/2020-IA.1I dated 07.07.2021 and
O.M.22-21/2020 IA.III (E 138949) dated 28.01.2022 (Annexurc-G}
10. It is submitted that the TSPCB have filed the report before this
Hon’ble Tribunal on 30-4-2022 Page No. 13 read as follows;-

R-14 M/s. Sai Baba Metal Industry, Sv.No.268, Bandaravirval (V).

Abdullapurmet (M), Rangareddy District (Mine)

The stone metal quarry is operating without obtaining Consent for
Operation of the Board. The Board issued show cause notice for
operating without obtaining consent of the Board.

11. It is submitted that Thereafter this respondent is complying with
all the directions issued by the TSPCB. This respondent is not guilty of
any acts causing or contribution to pollution. This respondent has all
the necessary consent and permissions to operate the unit..It is
submitted that the above OA has been filed with false and incorrect facts
as against this respondent. There is no cause of action against this
respondent.

12. It is submitted that this respondent craves leave of this Hon'ble
Tribunal to raise additional counter in the course of proceedings, if

required

For Sai Baba Metal Industry
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In the above circumstances, it is humbly prayed that this Hon’ble
Tribunal may be pleased to EXEMPT to this respondent in O.A. No. 9 of 2022
and pass such further or other orders as this Hon’ble Tribunal may deem fit

and proper in the facts and circumstances of the case and thus render justice.

Solemnly affirmed at Hyderabad
BEFORE ME
on this the 13t day of May , 2022

and signed his name in my presence. Advocate

VERIFICATION
I, PYARASANIBALRAJU 14t Respondent herein, do hereby verify that
what are all stated in the afore mentioned paragraphs based on records and

information are true to the best of my knowledge and belief.

For Sai Baba Metal Industry
.&ﬁ_ﬂ.—s’“ -
Proprietor

Verified on the 9t day of July 2022 at Hyderabad.

DEPONENT
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State Level Environment Impact Assessment Authority (SETAA)
Telangana State
Government of India
Ministry of Environment Forests & Climate Change
A-3, Industrial Estate, Sanathnagar, Hyderabad - 500 018,

REGD.POST WITH ACK.DUE

Order No. SEL\J\/TS/-OL/RRD?“/znz1- Dt:  .06.2022.

Sub: SEIAA —5.038 hia or 12.45 Acres. Stone & Metal Quarry of M/s. Sai Baba
Metal Industry, 6.0 Acres in Block No. 304, 4.0 Acres in Block No. 308
and 2.45 Acres in Common Area) in Survey No. 268, Chinnaraviryala
Village, Abdullapurmet Mandal, Ranga Reddy District — TORs [Violation]

with Public Hearing issued — Reg.
b * * k

. This has reference to your proposal No. SIA/TG/MIN/T1792/2022, dt. 04.06.2022 (accepted on

07.06.2022) submitted to the SEIAA, Telangana sceking Terms of Reference (T oR) in terms of
the provisipns of Environment Impact Assessment (EIA) Notification, 2006 under the

- Environment (Protection) Act, 1986. The project is for mining of 5.038 ha or 12.45 Acrcs.

Stone & Metal Quarry of M/s. Sai Baba Metal Industry, 6.0 Acres in Block No. 304, 4.0

© Acres in Block No. 30B and 245 Acres in Common Arca) in Survey No. 268,

Chinnaraviryala Village, Abdullapurmet Mandal, Ranga Reddy District.

The proposal for grant of Terms of Refercnce (ToR) to the proposed project was considered by
the State level Expert Appraisal Committee (SEAC) in its meeting held on 08.06.2022. The
SEAC observed the following:”

The representative of the project proponent Sri P. Nikhil and Sri G.V. Reddy of M/s. Team Labs
& Consultants, Hyderabad attended and made a presentation before the SEAC.

During presentation, the proponent informed the following:

o ' State Government vide GO Ms No. 133, dr. 01.03.2002 constituted Mining Zone
Committee for Ranga Reddy District. Mining Zone committee identified an area in
Survey No. 268 creation of mining zone as per GoMs No, 89, dl. 22. 03.2006 by the State
Government.

o As per the state government orders vide G.O.Ms. No. 48, dt. 26.07.2017 for issue of
Scrutinized Quarry Plan, all lease holders prepared quarry plans.

o A case was filed before the Hon'ble NGT vide Original Application (0.4) No. 9 of 2022
(SZ) w.r.1. the Quarries located in above mentioned Mining Zone.

The SEAC noted that the project is for Stone & Metal Quarry with Mine Lease Area of 5.038 ha
or 12.45 Acres (6.0 Acres in Block No. 304, 4.0 Acres in Block No. 30B and Acr 2.45 in
Common Area). The SEAC noted that these Blocks of mine lease area are located at a distance
of 93 m from each other. The SEAC noted that the Mine Lease Area of 5.038 ha, is more than 5.0
Ha. Hence, the project is considered under Bl Category as per the provisions laid under EIA
Notification, 2006 & its subsequent amendments c.md orders of the Hon'ble NGT. The proponent
informed that the production capacity of the project is'to mine 1,80,180 MT/annum of Stone &
Metal.

The SEAC noted that the quarry lease was gr anted f"_f_avour of the proponent for a period of 15
years upto 07.05.2023 and the proponent started mining operations from the year 2017-18 &
2019-20 to 2021-22 as per Ir. dt. 20.05.2022 ¢/ ADMG, Rangareddy District, without obtaining
prior EC,

Nearest Inaman habitation is Pillaipalli ) @ I.IZFk?:, Nearest water body i.e., Seasonal Musi
River exists at  distance of 2.2 km (N); Nearest RE1.e, Bacharam RF exists at 2.8 km from the
boundary of the site.
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V.

The SEAC confirmed the project as a casé of w‘ola{ ion of the EI4 Notification, 2006 and the
project has to be considered in the terms of the PrOVISions of the S.0.No.804 (E) dt.14.03.2017;
S.0.1030 (E), d.08.03.2018; and O.M. de: 07.07.2021 & OM. dr 28.01.2022 issued by the

MoEF&CC, Gol w.r.t. SOP for identification and handling of violation cases under EIA

Notification., 2006.

The proponent informed that they have already ¢ ollected the baseline data from December 2021
to February 2022 and requested to consider the same for preparation of EIA report based on the
Standard Terms of Reference for proposed Quarry. The SEAC considered the request of the
proponent for wtilizing the baseline data from December 2021 to February 2022 for preparation
of El4 report. . . :

After detailéd discussions, the proponent is directed to prepare EIA report considering the

baseline dara from December 2021 to February-2022, as per the Standard Terms of Reference

(TORs) issued by the MoEF&CC, Gol for “Mining of Minerals” along with the Specific Terms

aof Reference w.r.t. violation as per S.0.No.804 (E) dr.14.03.2017 & S.0.1030 (E), dr.08.03.2018

and OM dt. 07.07.2021 & 28.01.2022 undergo the process of Public Iearing in consultation
with TSPCB and submit final E1A report along with minutes of public hearing & response of the
proponent 1o the issues emerged in the public hearing to the SEAC for appraisal

Accordingly, the proposal along with recommendations of SEAC, Telangana was examined by
the State Jevel Environment Impact Assessment Authority (SEIAA) in its meeting held on
18.06.2022 and observed the following:

The SEIAA discussed the recommendations of the SEAC in detail and noted that the proponent
has started mining activity without obtaining EC and violated EIA Notification, 2006.

However, approved the project for issue of TORs (Violation). The proponent is dirccted stop the

mining activity forthwith and shall comply with the MoEF&CC, Gol, OM No22-21./2020-I4.1I1
d1.07.07.2021, with public hearing.

In view of the above, the SEIAA, Telangana hercby accords ToRs with public hearing to the
project for preparation of the Environment Impact Assessment (GIA) Report and Environment

Management Plan (EMP). The TORs and general guidelines for preparation of EIA & EMP
report are as following:

S.No. Condition Details

1 The TOR will not be operational till such time the Project Proponent complies with all
the statutory requirements and judgment of Ion’ble Supreme Court dated the 2nd
August 2017 in Writ Petition (Civil) No. 114 of 2014 in the matter of Common Cause
versus Union of India and Ors,

2 Department of Mining & Geology, State Government shall ensure that mining operation
shall not commence till the entire compensation levied, for illegal mining paid by the
Project Proponent through their respective Department of Mining & Geology in strict
compliance of judgment of Hon’bje Supreme Court dated the 2nd August 2017 in Writ

Petition (Civil) No. 114 of 2014 in the matter of Common Cause versus Union of India
and Ors.

3 Year-wise production details since 1993-94 should be given, clearly stating the highest
production achieved in any one year prior to 1993-94. It may also be categorically
informed whether there had been any increase in production after the EIA Notification
1994 came into force, wrt. the highest production achieved prior t01994. The
production details need to submit sipce inception of mine duly authenticated by
Department of Mines & Geology, Statec Government.

4 A copy of the document in support of the fact that the Proponent is the rightful lessee of
the mine should be given.

Page 2 of &

AR

15

Scanned with CamScanner



10

11

12

14

All documents inclndinp ApProved mine plan, EIA and Public Hesring should be
compatible with one another in terms of the mine lease area, production levels, waate

generation and its management, mining technology etc.. and should be in the name of
the lessee.

All comer coordinates of 1
Imagery / topo sheet, topogr
be provided. Such an Image
other ecological fe

€ mine Jease area. superimposed on a High Resolution
aphic sheet, geomorphology and geology of the area should
TY of the proposed area should clearly show the land use and
atures of the study area (core and buffer zonc),

Information should be provided in Survey of India Topo sheet in 1:50,000 scale
indicating geological map of the area, geomorphology of land forms of the area. existing

minerals and mining history of the area, important water bodies. streams and rivers and
soil characteristics.

Details about the |
as to whether min
mining shpuld hav

and proposed for mining activities should be given with information
ing conforms 1o the land use policy of the State; land diversion for
e approval from State Jand usc board or the concerned authority.

It should be clearly stated whether the proponent Company has a well laid down
Environment Policy approved by its Board of Directors if so. it may be spelt out in the
EIA Report with description of the prescribed operating process/procedures to bring into
focus any infringement/deviation/violation of the environmental or forest norms/
conditions? The hicrarchical system or administrative order of the Company to deal with
the environmental issues and for ensuring compliance with the EC conditions may aiso
be given. The system of reporting of non-compliances / violations of environmental
norms to the Board of Directors of the Company and/or sharcholders or stakeholders at

large, may also be detailed in the proposed safeguard measures in each cas
be provided.

e should also
Issues relating to Mine Safety, including subsidence study in case of underground
mining and slope study in case of open cast mining, blasting study etc. should be
detailed. The proposed safeguard measures in each case should also be provided.

The study area will comprise of 10 km zone aro
and the data contained in the EIA such as waste
the mine / lease period.

und the mine lease from lease periphery
generation etc. should be for the life of

Land use of the study area delineating forest area, agricultural land, grazing land,
wildlife sanctuary, national park, migratory routes of fauna, water bodies, human
settlements and other ecological features should be indicated. Land use plan of the mine
lease area should be prepared to encompass Preoperational, operational and post

operational phases and submitted. Impact, if any, of change of land use should be given,

Details of the land for any Over Burden Dumps oy

) . side the mine lease, such as extent of
land area, distance from mine lease, its land

use, R&R issues, if any, should be given.
A Certificate from the Competent Authority in the State F
provided, confirming the im'olvcmem_of forest land, if any, in the project area. In the
event of any contrary claim by the Project Pmponem regarding the status of forests, the
site may be inspected by the State PijSl. Dfpartmem along with the Regional Office of
the Ministry 1o ascertain the status of forests, bageq on which, the Certificate in this
regard as mentioned above be issued. In all gyep

h , cases, it would be desirable for
representative of the State Forest Departinent o assjgy . Expert Appraisal Committees.

Status of forestry clearance for the broken up areg 49 virgin forestland involved i the
Project including deposition of net preseiit Value (Npyy ) compensatory affspestation
(CA) should be indicated. A copy of the f01estry eleqon should also be furnished
Implementation status of recognition of 10Test righ, o under the Sc
other Traditional Forest Dwellers (Recognition of g
indicated.

orest Department should be

heduled Tribes and
st Rights) Act, 2006 should be

The vegetation in the RF / PI arcas in the study areq

+ With necessary details, should be
given,
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20

22

24

25

A study shall be got done to ascertain the 1mpact O.f the Mining Project on wildlife of the
study arca and details furnished. Tmpact otj the project on the wildlife in the surrounding
and 'any other protected arca and acco.rdlllgl}', detailed mitigative measures required,
should be worked out with cost implications and submitted.

Location of National Parks, Sanctul’ll’ics', Biospheze Reserves, Wildlife Corridors,
Ramsar site Tiger/Elcphant Reserves/(existing as well as proposed), if any, within 10 km
of the mine lease should be clearly indicated, supported by a location map duly
authenticated by Chief Wildlife Warden. Necessary clearance, as may be applicable to
such projects due to proximity of the ecologically sensitive areas as mentioned above,
should be obfained from the Standing Committee of National Board of Wildlife and
copy fumnished.

A detailed biological study of the study area [core zone and buffer zone (10 km radius
of the periphery of the mine lease)] shall be carried out. Details of flora and fauna,
endangered, endemic and RET Species duly authenticated, separately for core and
buffer zone should be furnished based on such primary ficld survey, clearly indicating
the Schedule of the fauna present. In case of any scheduled-I fauna found in the study
area, the necessary plan along with budgetary provisions for their conservation should
be prepared in consultation with State Forest and Wildlife Department and details

{furnished. Necessary allocation of funds for implementing the same should be made as
part of the project cost.

Proximity to Areas declared as “Critically Polluted” or the Project arcas likely to come
under the “Aravali Range”, (attracting court restrictions for mining operations), should
also be indicated and where so required, clearance certifications from the prescribed
Authorities, such as the SPCB or State Mining Dept. should be secured and furnished
to the effect that the proposed mining activities could be considered.

R&R Plan/compensation details for the Project Affected People (PAP) should be
fumnished. While preparing the R&R Plan, the relevant State/National Rehabilitation &
Resettlement Policy should be kept in view. In respect of SCs /STs and other weaker
sections of the society in the study area, a need based sample survey, family-wise,
should be undertaken to assess their requircments, and action programmes prepared
and submitted accordingly, integrating the sectoral programmes of line departments of
the State Government. It may be clearly brought out whether the village(s) located in
the mine lease area will be shifted or not. The issues relating to shifting of village(s)
including their R&R and socio-economic aspects should be discussed in the Report.

One season (non-monsoon) [i.e. March -May (Summer Season); October -December
(post monsoon season); December -February (winter season)] primary baseline data on
ambient air quality as per CPCB Notification of 2009, water quality, noise level, soil
and flora and fauna shall be collected and the AAQ and other data so compiled
presented date-wise in the EIA and pMP Report. Site-specific meteorological data
should also be collected. The location of the monitoring stations should be such as to
represent whole of the study area and justified keeping in view the pre-dominant
downwind direction and location of gensitive recepters. There should be at least one
monitoring station within 500 m of the mine lease in the pre-dominant downwind
direction. The mineralogical composition of PM10, particularly for free silica, should
be given.

Air quality modelling should be carried out for prediction of impact of the project on
the air quality of the arca. It should also take into account the impuct of movement of
vehicles for transportation of mineral. The details of the model used and input
parameters used for modelling should be provided. The air quality contours may be
shown on a location map clearly indicating the location of the site, location of sensitive
receptors, if any, and the habitation. The wind roses showing pre-dominant wind
direction may also be indicated on the map.

The water requirement for the Project, its availability and source should be furnished.
A detailed water balance should also be provided. Fresh water requirement for the

Project should be indicated.

Necessary clearance from the Competent Authority for drawl of requisite quantity of
water for the Project should be provided.
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33

34

35

36

38

39

osed to be adopted in the Project

Description of water conservation measures prop . ey
d in the Project, if any, should

should be given, Details of rainwater harvesting propose
be provided.

Impact of the Project on the water quality, both surface and gmundwntcr, should be
assessed and necessary safeguard measures, if any required, should be provided.

Based on actual monitored data, it may clearly be shown whether working will

intersect groundwater. Necessary data and documentation in this ng.’.ll"d may be
pro\’idcd_ In case the \\'Qrking will interscct groumlwalcr table, a dclilllt:'d 1‘)’(1'{0
Geological Study should be undertaken and Report furnished. _Thc Report inter-alia,
shall include details of the aquifers present and impact of mining activities on these
aquifers, Necessary permission from Central Ground Water Authority for ‘working
below ground water and for pumping of ground water should also be obtained and
copy fumished.

Details of any stream, scasonal or otherwisc, passing through the lease area and
modification / diversion proposed, if any, and the impact of the same on the hydrology
should be. "

Information on site clevation; working depth, groundwater table elc. Should be
provided both in AMSL and BGL. A schematic diagram may also be provided for the
same.

A time bound Progressive Greenbelt Development Plan shall be prepared in a tabular
form (indicating the linear and quantitative coverage, plant species and time frame) and
submitted, keeping in mind, the same will have to be executed up front on
commencement of the Project. Phasc-wisc plan of plantation and compensatory
afforestation should be charted clearly indicating the area to be covered under
plantation and the species to be planted. The details of plantation already done should
be given. The plant species selected for green belt should have greater ecological value
and should be of good utility value to the local population with emphasis on local and
native species and the species which are tolerant to pollution.

Impact on local transport infrastructure due to the Project should be indicated.
Projected increase in truck traffic as a result of the Project in the present road network
(including those outside the Project area) should be worked out, indicating whether it is
capable of handling the incremental load. Arrangement for improving the
infrastructure, if contemplated (including action to be taken by other agencies such as
State Government) should be covered. Project Proponent shall conduct Impact of
Transportation study as per Indian Road Congress Guidelines.

Details of the onsite shelter and facilitics to be provided to the mine workers should be
included in the EIA Report.

Conceptual post mining land use and Reclamation and Restoration of mined out areas
(with plans and with adequate number of sections) should be given in the EIA report.

Occupational Health impacts of the 'Pm)cct‘should be anticipated and the proposed
preventive measures spelt out in detail. Details of Pl‘e-pli_lcement medical examination
nation schedules should be incorporated in the EMP. The
| health mitigation measures with required facilities
be detailed.

and periodical medical exani
project specific occupationa
proposed in the mining area may
Public health implications of the Project -{:;gql;e?m activities for the population in the
impact zone should be systematically ‘mlloclafi and the proposed remedial measures
should be detailed along with budgetary a ons.

Measures of socio cconomic significance and influence to the local community

proposed to be provided by the PrOJCC[’ir\:rC‘:I’Or}enll should be indicated. As far as
possible, quantitative dimensions may be gIVen with time frames for implementation.

Detailed environmental management IZI‘:}?C (,EMP) to mitigate the environmental
impacts which, should inter-alia include i "flmcts of change of land use, loss of
agricultural anl arazing land, if anYs occupational health impacts besides other impacts

specific to the proposed Project.

page 50f8

Scanned with CamScanner

18



40

41

44

45

46

47

sed and commitment of the Project Proponent on the same
with budgetary provisions to implement the same
ted in the final EIA/EMP Report of the Project.

Public Hearing points rai .
along with time bound Action Plan
should be provided and also incorpord

Details of litigation pending against the project, if any, with dircction /order passed
byany Court of Law against the Project should be given.

The cost of the Project (capital cost and recurring cost) as well as the cost towards
implementation of EMP should be clearly spelt out.

A risk Assessment Report and Disaster Management Plan shall be prepared and
included in the EIA/EMP Report. g

Benefits of the Project if the Project is implemented should be spelt out. The benefits
of the Project shall clearly indicate environmental, social, economic, employment
potential, etc.

The activities and budget earmarked for Corporate Environmental Responsibility
(CER) shall be as per Ministry's 0.M No 22-65/2017-1A. 11 (M) dated 01.05.2018 and
the action plan on the activities proposed under CER shall be submitted at the time of
appraisal of the project included in the EIA/EMP Report.

The Action Plan on the compliance of the recommendations of the CAG as per
Ministry's Circular No. J-11013/71/2016-1A.1 (M), dated 25.10.2017 needs to be
submitted at the time of appraisal of the project and included in the EIA/EMP Report.

Compliance of the Ministry’s Office Memorandum No. F: 3-50/2017-IA.III (Pt.), dated
30.05.2018 on the judgment of Hon’ble Supreme Court, dated the grs August, 2017 in
Wit Petition (Civil) No. 114 of 2014 in the matter of Common Cause versus Union of
India needs to be submitted and included in the EIA/EMP Report.

GENERAL GUIDELINES:

Vi.

vii.

viii.

ix.

The EIA document shall be printed o both sides, as far as possible.
All documents should be properly indexed, page numbered.
Period/date of data collection should be clearly indicated.

Authenticated English translatjoy, of all material in Regional languages should be
provided.

The letter/application for EC should quote the MOEF&CC file No. and also attach a
copy of the letter prescribing the TOR.

The copy of the letter received from the SEIAA on the TOR prescribed for the project
should be attached as an annexyye to the final EIA-EMP Report.

The final EIA-EMP report submitted to the SEIAA must incorporate the issues
mentioned in TOR. The index of (e final EIA-EMP report, must indicate the specific
chapter and page no. of the EIA-EMP Report where the specific TOR prescribed by
SEIAA. Questionnaire related to the project (posted on MOEF&CC website) with all
sections duly filled in shall also be gypmitted at the time of applying for EC.

Grant of ToR does not mean grant of EC,

The_slalus of accreditation of the EJA consultant with NABET/QCI shall be
specifically mentioned. The consuliant shall certify that his accreditation is for the
sector for which this EIA is prepared,

On the front page of EIA/EMP reports, the name of the consultant/consultancy firm
along with their complete details including their accreditation, if any shall be
indicated. The consultant while submitting the EIA/EMP report shall give an
undertaking to the effect that the prescribed ToRs (ToR proposed by the project
proponent and additional ToR given by the MOEF&CC) have been complied with and
the data submitted is factually correct (Refer MoEF&CC Office memorandum dated

4" August, 2009).
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Xi.

xi.

xiit.

While submitting the EIA/EMp reports, the name of the experts associated
with/involved in the preparation of fj,cse reports and the laboratorics through which
the samples have been got analysed should be stated in the report. It shall clearly be
indicated whether these laboratorics arc' approved under the Environment (Protection)
Act, 1986 and the rules made there under (Please refer MoEF&CC Office
Memorandum dated 4th August, 2009). The project leader of the EIA study shall also
be mentioned.

All the ToR points as presented before he State Expert Appraisal Committee (SEAC)
shall be covered.

Specific Terms of Refercence:

> The State Government/SPCB to take action against the project proponent
under the provisions of section 19 of the Environment (Protection) Act, 1986,
and further no consent to operate to be issued till the project is granied EC (if
Credible Action was not initiated).

» The project proponent shall be required to submit a bank guarantee equivalent

to the amount of remediation plan and natural and community - resource

augmentation plan with the SPCB prior to the grant of EC. The quantum shall
be recomniended by the SEAC and finalized by the regulatory authority. The
bank guarantee shall be released after successful implementation of the EMP,

Jollowed by recommendations of the SEAC and approval of the regulatory

authority. The proponent also shall pay penalty amount to be levied by SEIAA

as per O.M. dt: 07.07.2021.

Assessment of ecological damage with respect to air, water, land and other

environmental attributes. The collection and analysis of data shall be done by

an environmental laboratory duly notified under the Environment (Protection)

Act, 1986, or an environmental laboratory accredited by NABL, or a

laboratory of a Council of Scientific and Industrial Research (CSIR) institution

working in the field of environment,

Preparation of EMP comprising remediation plan and natural and community

resource augmentation plan corresponding to the ecological damage assessed

and economic benefits derived due to violation.

¥ The remediation plan and the natural and community resource augmentation
plan to be prepared as an independent chapter in the EIA report by the
accredited consultants.

» Funds allocation for Corporate Environment Responsibility (CER) shall be
made as per O.M. d1.01.05.2018 for various activities therein. The details of
fund allocation and activities for CER shall be incorporated in the EIA/EMP
report. )

> Detailed hydrological study to be carried out in core and buffer zone of the
project as per recent GEC guidelines 2013,

> The project proponent shall give an Undertaking by way of affidavit to comply

with all the statutory requirements and judgment of Hon'ble Supreme Court dt.

02.08.2017 in Writ Petition (Civil) No. 114 of 20 14 in the matter of Common

Cause versus Union of India and Ors. before grant of EC, as per OM

d.30.05.2018 & 07.07.2021. The Under'mking inter-alia includes stoppage of

mining activity until grant of EC commitment of the project proponent not to
repeat any such violation in future. _

In case of violation of above ”"d"”‘fk‘”g by the project proponent, the

ToR/Environmental Clearance shall be liable 1o be terminated forthwith.

State Government concerned 5’1"1{ 9'?5‘10.’8 that mining operation shall not

commence till the entire corﬂ!’e”sm}"m,2 levied, if any, for illegal mining paid by

the Project Proponent rhrougf{ ;' €lr respective Department of Mining &

Geology in strict compliance D_f Ju gf(?;e_n'f of Hon'ble Supreme Court dated the

2nd August 2017 in Writ 'Pe””;’” 1( Wil) No. 114 of 2014 in the matter of

Common Cause versus Union of India and Ors,

The abave ToR should be considered .forgfrepamuon of EIA Report in addition to all the
relevant information as per the ‘Geﬂeﬂce‘ ::EIUTC of EIA' given in Appendix III and IIIA
in the EIA Notification, 2006 & its subsed €It amendmens.

v

Y

Y

AV
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. ation of EIA/EMP report after accreditation with
The consultants involve

" . editation Board of Educati d Traini

Xiv. : oo 1o dio/National ACCTEC ~Board of Education and Training
Quality CO‘"‘C‘I' of dI:S; 1 to include @ certificate in this regard in the EIA/EMP reports
(QCVNABEDh“W“an 4 dats rovided by other Organization(s)/ Laboratorics including
Fhelr st vonf ~oprovals etc, vide NOtication dt. 19.07.2013 of the MoEF&CC.
their sta : & -

I icct proponent shall submit the detailed I"mal EIA/EMP prepared as per ToRs, to
= Ftrlmspégm il')or considering the proposal for Environmental Clearance within 3 years, as
p‘:r e M. NoJ-11013/41/2006-TA-11(1) (P) dt. 08.10.2014 of the MOEF&CC; Gol.
5 : top mining activity forthwith and shall also comply

v The project proponent should s ,

o with‘ibej terms of the provisions of the 8.0.No.804 (E) dt.14.03.2017; 5.0.1030 (E),
dt.08.03.2018; and O.M. dt: 07.97,?021 .& O.M. dt: 28.01.2022 "issued by the
MoEF&CC, Gol w.r.t. SOP for jdentification and handling of violation cases under
EIA Notification., 2006.

xvii The prescribed ToRs would be valid for a period of three years for submission of the
EIA/EMP Reports.

Sd/- : : Sd/- Sd/-
MEMBER SECRETARY - MEMBER CHAIRMAN,
SEIAA, T.S. ; SEIAA, T.S. SEIAA, T.S.

To

Sri P. Balraj,

M/s. Sai Baba Metal Industry, .

(5.038 ha or 12.45 Acres. Stone & Metal Quarry),

H. No. 13-11-316, Tarnaka,

Hyderabad - 500 007

Ph No: +91 9866099293

Copy to :

;. Prof. Ch. Krishna Reddy, Chairman, SEAC, T.S. for kind information.

- The Member Secretary, TSPCB for kind information. -

3. The EE, RO: RR-], TSPCB for information

4. The IRO, MOEF&CC, GOI, Hyderab 2 . tion.

S. The Director of Mines & G ad for kind informa - ion & sar

Y eton: $ & Geology Dept,, Hyderabad for kind information & necessary

6. The Secretary,

MoEF&CC, Gol, New Delh; for kind information

IIT.C.F.B.OJI

L JOI ; ‘ ‘
&/ NT CHIEy ENVIRONMENTAL ENGINEER
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| cE -
H.No.6-3-1219, Block Cﬁ Ward No.91; 2nd Floor, Backside of Country Club, Kundanbagh,

‘ Managar, Begumpet, Hyderabad - 500015,
ENVIRONMENTAL PUBLIC HEARING NOTIFICATION

Inaccordance with the No!xﬁgauPn No.S.0, 1533 (E), Dated 14-09-2008 of Minlslry of Environment, Forests & Climatz
Change, Government of India, it Is hereby nofified that the mining activity above 5.0 Ha is required Public Hearing.
5.038ha (‘12.45A0f99:) (6.0 AcresinBlack No. 304, 4.0Acresin Block No. 30B and 2.45 Acres in Commoan Area) Stone
& Metal Quary of Mis. Sai Baba Melal Industry, sy Ng 78, Chinnaraviryala (V), Abdullapurmet (M), Rangareddy
District, Telangana State. I is hereby notified to conguct Enyironmental Public Hearing in Rangareddy District for the
proposed project. The delails of the project aclivities givan by the project authorities are as follows:

Name of the Project 5.038 Ha‘m 1_2-4 > Acras Slone & Metal Quarry of Mis, Sai Baba Matal Induslry (6.0 Acses in Biack
N304, 4.0 Acres In Block No.30B and 2.45 Ares in Cammon Area) In Sy.No.268, Bandaraviryal

-

|

(V) Abdullapurmet (M), Rangareddy District, Telangana State

rJ

Location of the project | Sy.Na.268, Chinnaraviryala (v), Abdullapurmet (M}, Rangareddy District, Telangana Stale

e Ot AUOMZSC ol Baba Metal ncusty, Prop: 51, F, Bala, . No, 13-11.316, Tarnaka, Hyderabad -

son to be Contacled > Bh K L Pk sl _amag
%eurrzr; é?ess gr?g Pgiio. 500007, Ph, No. 8008113000, Email: saibabametalindustrystones@gmail com

S

Capilal Cast of the Project| Tolal cost of the project Is Rs. 42 Lakhs. -

Name of the project TEAM Labs Consultants, B-115-117 & 508, Annapurna Block, Aditya Enclave, Ameerpel,

consu:tlgn‘;' environmenta Hyderabad-500038, Email: teamlabs@gmail.com. Phone: 040-23748555/23748516,
consultan ‘ ’

on

=2

Line of Activity f Capacity |Stone & Metal Qua my

Dale/TimeNVenue of 26.07.2022 / 10.00 A.M. ‘
Public Hearing Venue: At Project Site i.e, 57.N0.268, Chinnaraviryala (), Abdullapurmet (M),
) Rangareddy Dislricl, Telangana Stale,

|

o

Place of the avallabilty Qfo. The District Collector, Rangareddy District,
of Executive Summary  |n. Olo. Tha CEO, Zilla Parishad, Rangareddy District.
(Telugu: & English) & Ofo. The District Industries Centre, Rangareddy District,
Draft E“"‘REF?O“ of the Reglone! Officer, Integraled Reglanal Office, Minislry of Enviranment, Foresls &
ariﬁ%sgd preject along Climate Change, 3rd Floor Aranya Bhavan, Saifabad, Hydarabad,Telangana.
e 5. T.S, Pollution Cantrol Baard. Reglonal Office-|, Rangareddy District, H.Na. £-3-1219,
Block C, Ward Mo.01, znd_Fmgr, Backside of Country Club, Kundanbagh, Umanagar,
Beguimpet, Hyderabai- 500018,
6. Ojo. T.S. Poliution Control Board, Faryavarana Bhavan, A-3, Industiial Eslate,
| Sanathnagar, Hyder 2bad-500018. — A ‘

7. Qio. T.S, Pollution 'COMFOI Board, ZOHBI'DITICB. HNO&B'IQ!Q. Blozk C, Ward NG.QL 1st
| Floor, Backside of Cauntry C b, }'{undanaagh, Umanagar, Begumpet, Hyderahad-500016,
Revene Divisianal Office, Ibatimpatnam, Rangareddy District,

Tahaslidar Office, Andullaptmwet r»'1§ndal‘, Rangareddy Dis tric;t..
0. The Exacutive summary of tn:ﬂ Project both in Telugu & English are available at Gram

—
N

La CO

+
.

g
)
1

, raviryelaVillane,
I Panchayat office of Chinn2 : 0
Suggestions, Vj : public, if a inviled within 30 days from lhe date af
2  V18ws, Comment ians af the FU9" dbany, are inviled within ays from lhe dale a
P:JhIIC:aHun offhis Nggmcg;i:s ‘}‘ls[ ;n[i ?brjzsfﬂl;e rsons can alsa make wrilten suggestians lo the undersigned Officer
0ithe T.S Pallutior, Control Bc.;a‘rd ;idn;n also vparl]cipa‘xa Inthe praceedings of the Public Hearing on the date, time
Bhd Vanue specified abmua
Plage: Ra'ngparadz: i;i::r; " Sdf- Enviranmental Englneer,

- €
]

Date: 25 059 27 T.S. Pollution Control Board,

2022-23 Reglonal Office-l, Rangareddy Districl,

R.0. No: 334.ppicL.AGENCY/ADVT/!

Scanned with CamScanner

22



T g == E— e R
T ——

i o S 3 i .

oot U“L‘_ Wm“ﬁ ;;}dﬁu@fea 0ol e

1£: %.m' SHESE WM.:J-[ GG‘H‘:}\, ggg_,"‘ s Ro. B=]-121%, :.I'_c “'.‘."n e 9,

I
S
P

o8 b, Somfde, eeh '*wo._. Tenide fey LolgdTe gfed Be. 80 2o 151 (B

o me 0 e 245 A..m v- M-} AEs -,__;-r.-r S wold, ﬁ‘, =0, 268, w"ﬂ""ﬂ"gd Yot
mw Seofec, ol o, Bvoon 5 .,_5‘ Talsnd fired @oMactide etk oo
oL, *H Hﬂ‘é\t C gl Ch J'-a'“{ ::*«'.’a'“'{s Sl B03 DFam ez,

A LA
il
2 o, mé*':‘*::.::s Sotenfi, asmteS, Mriohd, jrdovens- 500016, e’

i& 1 Theel b-a:-mu)x A 1y g 114& Acrs (60 Acres i l;:{ So M L0 sores in

b,
e

,

T

r;-..i....n,. ulb-lﬂn v Email iwim

1| et ‘o Mi. Poow Tod sedy, N do. 268, o¥ Do, J0AE XH |
TErlomn e, wgooet motes fomly #¢7, deorn TG
2 | 2=% Bk ,.;If: Ro. P68, Man;vvu e, e iSd Sodes,
Sce"*au der, “....ﬁ‘n :rl:if-*f
L "'_"" E3s T Mis, ‘b"“cﬁ:’!.“t.“ Lo Eh.\-é o
o8 Sepoovans M. Ne. 1310316, el Wk‘”vﬁm 097,
elsd I3 Ls 5 Zo. ROOSITION,
s-=ugmed 1 eaibabam etzlindus {rytionesi@gmall.cem
4.] 8% Srofl Sobo ‘Ls"'iﬁ mede B g 4D e ”
DEE gLl | fomtdn |Ms &5 o F §.w‘*-x.~ 180 5041 2 2042 2E3E Sed, MBEFCC Hited
! - {__,f"nﬁ.f,{ Ul PP NARE BN 3 fr‘im Efm x.?'?. oy o g g
. ﬂ piE- w'i bl E: T l-200030, & Jo. B4E-IITARSSE IVT0NA (4

Betoton ﬁue-iin-dféb
% | getda fita $2 20-07-2022 1000 A, .
BaEsaoiati, S S e, 88, oY Sloe o, ewmedribd dodes,
| 7 ] 17‘ » w-_,.; ig_, b Tinte Lt . s
£l ':ns“-u e 1) 0 9070 woyio, Govil A

EEOR) O B L e e Corih by
'}l" w, Sty 3 e d'""f-.d!. f«aw N{r‘ﬂ{' ﬂ.'n-;!u de

s 3 - 1
Tl %a"'ﬁ Ny ELEey "i‘ﬁ"“ ey Mol woeosha, wad P/,

-
g & i
L §

: - L Tod B
-‘m n"d, . ﬁ'l:; c"'? .u’m]’ﬁ.
™
& --*;' ECE SRy E-‘*w"-{’-' Tomedie (RO mzbedne.
9] Comal e u':-L:"" N e, u‘ &"““"‘ P g e gy

= lpe =y Am"' ) \“ .

] 8 )
’i'”- = ..u ’L\"’-"—-’ -‘J
b

- d ., ‘e ”

& 4 g e 5'5":4-.._:&, St peryLl bl el el Ty ST
._..:.—:‘__. o5 {Jemit Pl L) & . o '-“'~ e ddm Deden
L Zutd ey, | obe m*u«‘v*m e wed fi:mq o, 003, w¥ne giX

J--..J =0 -

,..t:“ L E:":"" E.-Q"c-u "E"“ w8, mr.e’*'u

= acw t£~-\- = {—'-{n 2 qq;sc}."!"r, U‘*Q F“L..-i“; n..‘.sﬁt;.gqv Ly g-—;:_a,;_‘g yf‘u&:-] ;'@';C‘-ﬁ‘—‘:°l
- ) L L) W 5 3
Cordl 2oz mdo. G- ALY, ol il e 91,02 wothdy, Soildd
PELE, ReSief, alrinl ff‘l.wg srgun.:‘!; ecitd '
f re - i ) .
i cl .‘:L’:‘ nm:‘"& ,Jl‘f'l.-iw %n‘ ‘:'*u:" e J- ,“,‘.::’::,.‘;.,:—;, :'": _li“':ql

Ty My "-‘zr.ul'r‘)m'li

o ¥ at.
E-1-1218 22-(, =Y '-'-*w 81, 14 wodz, Ealdd 952, ©olicd,
/ 2} v

By i w“ ) B e p
10 4._4"; ud‘..,)‘ R M... & e a’_, Crhe s~ e ‘. :,;;-;-@_».5,

~
Pt R

s,
e
S ——— s

{
S Ay g "N o e ") . )
%@t e &S e e ai ot 20 Seadim bt g’ "':L:""’{tm ’H‘f" ““-"'""-L.- e
Ealemds  paalcsdalel . . Ty . » " -
=0Zn wgodslaves B dnthdsn, u..f-_-_.';rm by wnp_,g;_-;ﬁ Doomrs Waﬂ- oo _-;; ,_M*_.nf,
g ol
-

$hach o=q o £ Erdarsd POl gogped mdchs pi RG0S
da, Sdtache Doty et ~_;5Q;M HEDS g h‘:C‘” g 5”1:,:‘-’54'1 o
E-e‘f:f:f..‘. : Eoiril g " sof~ HergElen el
oL L 25-08 -i’luf‘_’_ nﬂ-;""‘");; b‘i‘: ff'_,’;v:.&_':;‘ :;..:.:.'.-;-"_u:f'r ootiD
ﬁ‘-?"' FZ@ Mo :?;\AT‘@ ,,_‘g_ A, 4-11{22‘:‘_‘;3 [ E::‘ f:,_' :;fjcg' :;‘*-,,.,‘&._f;— E‘,:L"it.'(;’: "‘1 ﬁedu 3:- ;E'-:ﬁ '

I G B By

205 Bt (s Sun, 26 June Z20¢
//epaper -MaNatel sngana.news/c/68

T “’"“mhﬁ s E-[-f.'t S

Scanned with CamScanner

23



GOVERNMENT OF TELANGANA
DEPARTMENT OF MINES & GEOLOGY

Notice No: oi/e[gGR[0017 AR

:Dated:07.05.2022

sub: Mines & Quarries - Renewal of Quarry Lease for Road Metal,Rough Stone, over an
extent of 5.038 Ha in Sy.No._268 of BundaRaviry_g:_j Village, Abdullapurmet Mandal,
RANGAREDDY District filled by Sai Baba Metal Industry - Scrutinized Quarry Plan
alongwith EC,CFE & CFO - Called for - Regarding.

Ref: LESSEE |D: 1511080136 .

KoKk ok koK

Sai_Baba Metal Industry filled application for Renewal of Quarry Lease for Road

Metal,Rough Stone, over an extent of 5.038 Ha in Sy.No. 268 of BandaRaviryal Village,
Abdullapurmet Mandal, RANGAREDDY District for a period of 20 Years.

As per TSMMC Rules, 1966 the renewal applicant is requested to submit Scrutinized
Quarry Plan alongwith Environmental Clearance; Consent for Establishment and
Consent for Operation from the authority concerned within (6) months from the date of
this notice so as to consider the renewal of Quarry Lease,

M. Venkateshwarlu
Deputy Director of Mines & Geology,

To

Sai Baba Metal Industry

Copy to:

The Director of Mines & Geology,

Hyderabad

The Asst. Director of Mines & Geology
RANGAREDDY

*** This is a computer-generated document, No signature is required. ***
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HOVERNMENT, QELANDHRA PRADESH
bR, MINES & GEOLOGY ! :HYDERABAD
‘OR)

PROCEEDEINGS OF THE ASST. bPaccTORRN:
1 Db\;‘;M,sc(TE'CH).. ASST, DIRECT

(FRESENT: SRI 6. SHRAVANiK): '(\R' ‘

Proccedings Nocuas/s/zoos,iﬁ% r (g\;jg} ¥ b a14:08-05-2008
g N Nt b

Gub.- Mines & Quarries - Q”“""Y‘\{ﬁa /‘ \Jﬁ%é/ 7 !Mn'la[[n 5 \o.268 of llunduruvlr'yala

. nt of e, 12,45 for a

, dserdos
Village, Hayathnagar Mandal, RandirgpBay Bistrict over an exfe
Balraj, rop. of M/s Sa

period of (1) years - Granted to Sni @
Industry- Execution of Lease Deed - Work Order - Issued.

{ Mabe Motal

¢rabad proceedings No,STIIQ-I(l)IOB,

. Refi- 1. Deputy Dircetor of Mines & GcologY.HYd

¢1:01-03-2008.
2. Quarry lease deed executed on 08-05-2003-

2ot
QRDER!

In the reference 1*' cited the Depuly Director of Mines & Geolagy, Hyderabod
grented the quarry lease for Stone eL Metalover an extent of Ac12.45 In Sy.No.Zﬁg of
Bandaraviryala Villege, Hayathnager Mondal, Ranga Recddy District in fovogr of
$n ¢ Galraj, Prop- of M/s Sai Baba Metal Industry for a peried of (18) years subject 10-
satisfaction the conditions laid down in 6.0.Ms.No.138, 1rdusiries & Commerce (MID)
Departinent, d+:07-06-07 & G.0.Ms.No 294, Industries & Commerce (M.IT) Dcpcr‘?menf.
d?:!4-11-07.

permission is hereby

i @ Balraj, Prop of M/s Sai Baba
| over an extent of

4 meta
Mandal, Ranga Reddy District

in Sy.No.268 of Bandaraviryala

accorded to the lessee S

fetal Industry commence the quarry operations for ston
Ac.12.45 in Sy.No.268 of Bandaraviryala Village. Hayathnagar
for a period of m 08-05-2008 to 07-05-2023
village. Hayathnogar Mandal, Ranga Reddy District subject 1o conditions specified n the
appendix of the sanction order. The lessee should erect boundary pillars around the leased
arca at their own cost. The lessee should transport the minerel under dispatch permits issued
by this office. The lessee should operate the quarry and conduct the business in compliance
of varicus State and Central Government Rules pertaining to Employment of Labour and sale
of minerel. The Jessee should obide by thz conditions laid down in 6.0.MsNa 138, Industries
& Coinmerce (MA.IT) Department, d1:07-06-07 & 6.0.Ms.No 294, Industries & Commerce

(15) years fro

(M.IT) Departmenr, dt:14-11-07
Cbdbig
Asst, Dir;? 1&‘ 0 f&@s & Geology,
P Hyderabad.
v Cad
Te; %

sa P Balmj,
Srop. of M/s Sai Baba afetal Industry,

H.N’).13-ll~3lb,
Yarnaka, b lyderabad.
Copy submitted 10 the Di-ector of Mines & Gealogy, Hyderabad alengwith Lease Deed for
favour of information.

Copy submitted to the Zcnal Joint pirectsr of Mines & Geology. Hyd
Copy submitted 10 the Dy. Director of Mines & Geology, Hyderabed al

for favour of infermation
ongwith Lease Deed for

fevour of informafion.
Copy to the Tehasildor. Hayathnagar thandal. Ranga Reddy Digtrict.
Copy submutted to the Director al of Mines & Safety, Gruhakalpe Complex,
erabad
/-towerds

M.J. Road, Nampally. Hyd

Copy submitted 10 M-3" sechon
advance dead rent end origt

with original challon for Rs.1,26,100
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/ (NJ.) S5l No. L LG 4559%

! N PURCHASER ¢ 14921 BAY 07 2008

/ K .f*/’" EXECT/CLMT /

/ bU“-RFUT..: ]‘;ERNT ' swc{rsu J‘R&ODOD"DO PB10TL
BN KN 0.R. OFFICE

o EX OrHCIO Lbh
: | Kot ﬁ‘gi ' Rule 8] | ;
Form of lease (mnq r mmel‘ﬁlS) to private person: [
: V
Day of

"This indenture made the ..f etwezn the Govern f2

Pradesh (hereinafter called the “Lessor” which expression shall where tl?c conte

and  assigns) of the one

) Baba makal ndoy
*‘“’—“PQ‘““"’@ P'SP of (hcr’emaﬂcr called the *Lessee” which c?prcssxon shall,

H-ro O la-13 — 3lLeé Tovnalka JQCUOda/a.ba.ﬁ .
where the context so admits, include his heirs, executors, administrators, representatives and

include  his successors  in office

assigns) of the other part.

Whereas thc lessee has been granted quarry lease by the Government of Andhra Pradesh

on application in [sealed Tencer-cum-public Aucnon] of the lands in the Ranga Reddy District

Sone &

for the purpose of quarrying for .o and h'15 deposxted with thc Asst. Director of Mines

& Geology, Hyderabad the sum of Rs.........ﬁ??’;;?security for the due (o faithful performance

by the lessee of the covenants and conditions on the part of the lessee hereinafter contained:

s

And whereas the Government of Andhra Pradesh acting for and on behalf of the lands

and premises hereinafter describzd and demised for the term and at the [knocked down amount]

dead rent and seigniorage fee, and subject also to the covenants conditions and conditions

hereinafter contained now this indenture witnesses 2% follows:~

The lessor hereby demises to the Jessee all thos® several pieces Of pieces of land situated

i i Roo d o~ . R 2
in the Village of .......70... n ﬁ'm 5“6~reglstrauon dlstncl,of EPTTTRSATIILELL and registration

district of ””‘]"‘“bd particularly described. in the !

................... .in Andhry Pradcsh beiﬂg more

schedule hereunder written and delineateq i the rnap oF plan hereunto annexed and therein
ed n

coloured,
T
LESSEE ( ] /gx@&ﬁgﬁﬁr& GEOLOGY
AsST- DIRE L D e RABAD. '

Y. Palr:
Prop: - dd&w - | | o
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2. These are included in the said demise and for the purposes thc;-cofl‘ollowjir}g liberties:-

(1) To get from the said demised pieces of land-
: d
(2) For the purpose aforesaid to use any water in of under the said demised picces of land 2

to divert the same and to make or construct any Water courses or ponds so however that

nothing shall be done in the exercise of this authority which shall interfere with the rights

of any adjoining owaners of the tenants or the essors in respect of such water.

(3) Generally to do all t'hi;;gs. which shall be convenient or nccessury for getting the

g?\é material hereby authorized to be got and for removing and disposing

thereof as aforesaid.
3. There are excepted and reserved to the lessor out of this demise:-

(1) All earth minerals and other substances not hereinbefore expressly authorized to be got

from the demised pieces of land by the lessee.
(2) Liberty for the lessor or other persons authorized by him to search for work, get, carry

away and dispose of' the excepted minerals and other substances and for such purposes to

have the right of ingress, egress al}d regress over-the said demised pieces of land and to
make erect and use all pits, machinery, buildings, roads aqd olhcr"n‘égessary works and in
such a way as to cause as little obstruction as possible to the. lessee in the use and
enjoyment of its rights hereunder and that reasonable compensation for damages caused by

any such obstructions shall be paid lo.lhe lessee the amount thereof in case of difference to

be settled by arbitration as hereinafter provided.

4. The said demised pieces of land shall be held%lh_ﬂes'see for the tenn of. /.5.ycars from
250

The qest?evines day 93 ...... Mjﬂ?a D& the ..7....70 day of” T(@/a/-lﬂ ........ determinable as

hereinafier provided. '

5. The lessee hereby agrees to pay during the said tlerm the following dead rent and seigniorage

fee whichever is higher anc also all cesses which may, from time to time, be imposed by the

Government:-

6 loo|— ’ , . .
(1) The yearly dead rent of Rs"l ............ in respect of the said demised pieces of land.
eLbiC T ‘

(2) A seigniorage fee of Rs..oooogemeee™ in reSPECt of the said demised pieces of land.

f Jéﬂ"”"?

e T — =

N N Scanned by CamScanner
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/
/
/

/

nd the
lease, vary the rate of dead reat 22
6. The lessor may, during the currency of the

seigniorage
o the said [knock down amount] dead rent and

4 that in regard

7. It is hereby agreed and declare
be observed by the fessee.

. i all
seigniorage fee the following conditions sh

..........

(@  The said dead rent of Rs.coes mwc&

.
.
.........

........

f @y The said seigniorage fee Of coverere
removed from lhc said demised pieces of Jand.

§. The lessee hereby covenants wuh the lessor a5 follows:

(1) To pay the [knock down amount] dead rent and seigniorage fee on the days and in
manner aforesaid.

(2) To bear, pay and discharge all existing and future rates, 1axes, assessments, duties,

outgoings and burdens whatsoever imposed or charged upon the demised

impasitions,
id amount, dead rent and seigniorage fee

picces of land or the produce thereof or the b
hereby reserved or upan the owner or occupier in respect thereof or payable by either in

respeet thercof except such charges or impositions as the lessze is or may hereinafter be ‘

by law exempted from.
nt under

(2A) Should any rent seigniorage fee or other sums due to the State Governme:
the lessee/lessees within the -

!
\

the terms and conditions of these presents be not paid by

prescribed time. the same may be recovered together with simple interest due there on at

the rate of twenty four percent per annum on 2 centificate of such officer as may be

specified by the State Government by general of ~‘-P"‘:ia.l order in the Same MAAEr 5 08
arrcars of land revenue.

(3) Before digging or opening any part of the said demised pieces of land for .2 722.2.;

metres and lay aside

carefully to remove the surface soil to a depth Of least

and store the same in some convenient part of the said demised pieces of Jand uatil the

land from which i state fit
which . . restored to @
it has been removed is agait ™

LESS [ﬁ@‘&GEOLOG
EE ASST. DIRECT Y, - .

P’éa,/fr :
P] vp.\- E ! %t 1’1 },"’-' TJ. .- .
/)9, &l ~ e ‘_;"_'_“_‘:{ ‘vi ri,;_‘:_“? =

for cultivation as

hercinafter provided.

'PL% — 7

~
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41

(4) To effectunlly fencs off the sald demised pleces of land from the adjoining lands and to .,
keep the fences in good repale andl conditions.

(5) Not to assign, undetlet or purt with (he possession of the demlised land or any part thereof
without the writien zonsent of the lessor first obtained. [A quarry lease granted by scaled
tender-cum-public auction for sand is not open for transfer], |

(6) After working oul any party of the said demised picces of lond forthwith to level the same
and repluce the surlace soll thereof and slope the edges, where necessary, so as to afford
convcnicnl connection with the adjoining land.

(7) That thc 1csscc shnll keep correct accounts, in such form as the Asst: Dxrector of Mines & ,
Gcology comcmcd shall, from time to txmc. require and direct showmg the quantmcs and
'olher particulars of the said mincral obtained by the lessee from the said lands and also the
number of persons employed in carrying on the said quarrying operations therein and shall,
from time to time, whan so dircceted by the Asst, Director of Mines & Geology concerned

" prepare and maintain complete and correct plans of all’ quarries and workings in the said.
lands and shall allow any officer thercunto, authorizéd by the lessor from time to ti‘me and
al any time, to examine such accounts and any s:ﬁch plang and shally when so required,

supply and furnish to tne lessor all such information and returns regarding all or any of the
maiters aforesaid asthe lussor shall, from time to lime, require and direct.
(8) That if in the course of quarrying any mineral not specified in the lease is discovered the
lessee or registered holder shall at once repoit such discovery to the Asst. Director of
Mines & Geology concerned who shall obtain orders of the Government regarding tﬁe,
working of the same. |
(9) That the lessor's agents, servants and workmen shall be at liberty at all reasonable times
during the suid term, to inspect and examine the works carried on by the lessee under the
liberties hereinbefore granted and the lessee shall and will, from time to time, and at all
times during the said term hereby granted conform to observe all order and regulations

which the lessor or his zuthorized agent 85 the result of such inspection may from time to

time se¢ fit 1o jmpose to keep the fands i’ £00d and substantial repair, order and condition
: R
orin the interest of pupliz health and safety: oy

| f Lo 4 » -
. LESSEE ASST. DIRECT 5% GEOLOGY, '

2y HYDERABAD.

.- Lo s gcanned by CamScanner
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| 5
¢ delay send o the Asst, Director of Mincs & Geology 2 report of any e

o 10 any persen which quarry

/ . (10) The lessee shall withou .
may cceur in oF about the

’ .« !
involving the centh or injur

accident 1
quarries.

and shall observe all rules for the time peing in foree regulating the working of
anction in writing of the said Asst. Director of

ss S
¢ said lands but he may clear

(11) That the lessee shall not without the expre
Mines & Geology cut cown or injure any {imber or tress on th
away brushwood or undergrowth which interferes W

dug compcnsalion for ¢

ith'any operalions authorized by these

utting or injuring trees growth in the s_nid

prcscnts on payment aof

lands 1 the Departments concerned.
pay to the person concerned, compcnsauon f‘or any loss or damage

(12) That wherever necessary,
¢ to the surface of the dcm:scd pleccs of land or t0 anythmg

wh:ch may be caused by the lesse
shall not commence

of the rights granted and

Lerein in excreise
shall further always keep the

orowing or situated

operations until such compensation has been paid. The lessee
y claim by any person for any loss or :nJury caused to him or to

lcssur indemnified against an
he competent authority to assess and

The Deputy Director shall be

his property by lessec.
y loss or injury done to him or his property.

fix any compensation payable by the lessee for an

ired by the Asst, Director of Mines & Geology, erect and aintain at his own

(13) That if requi
not less than thrc% feet above the

expense, boundary pillers of subsistant material standing
surfacc of the ground at each corner or angle in the line of the boundary of the area lcased to

him and at inte : e 2
intervals of not more than there metres along the boundary, as delineated in the

plan attached to the lease deed.

4 . . W L

(14) If any mineral not specified in the lease decd or agreement is discovered, the lessee or the
registered holder shall not win or dispose of such mineral without obtaining ‘thc pormission of
[the Deputy Director of Mines & Geology] and without payment ol'th': seigniorage fee and the .

c I
acreage assessment. 1f lessee or the registered holder fails to lmlmm (the Dircctor of Mines &'

’ Geology] the discovery of such new minerals nnd obtain his permission within a period of

thirty day from the date of the working of the mineral is begun, the Director of Mines &

Geology or Deputy Director of Mincs & Geology may levy enhanced seigniorage fee and
: an

acreage assessment.

LESSEE - /ﬂ\
ASST. DIRECT
\EC:I% OFNMINI EO LOG_Y,

ERABAD.
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